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CENTRAL ADMINISTRATIVE TRIBIINAL: BANGALD
AT THIS ‘Tiis STH DAY OF OCTOBRERISST.

RPRESENIT:
Hon'le i/r.Justice 1.S.Puttasisauy, . YVice-Thairiai.
And:
Hon'ble MirL. L A.Rego, . meiher(A)
APPLICATIDN NLLEABER 197 OF 1937
PNAD

urushotha: iaii,

Soir of late Vasu j".tht)",

Driver for Tiesel Fork Lift Truck,
Sovern.aent of India Text Tooks Press, .

riysore 570 Oll, . Applicant.

(Ty Sri S.7anesh Shenoy, Advocate)
V.

l. The Chief Ad.ainistrator,
Dahdakaranya Tevelopmient Authority,
Horaput (Head ,uartprs),

Arissz.

2.The Deputy Secretary to the Goverament

of In"xia, Dlinistry of Personael and Trainiug,
Ad ninistrative =for as,
2l )hc Srievances % Pansions,
Slorth Tlock, Tdews Telhi-l1t 2901
3.The [lanajer,
Govermitent of Indig,

Text Books ress, iysore-H70 Ol .. espondents.

By 5ri I..Vasudeva Rao, Standing Touusel)

This application cosiing on for hearing this day, Jice-Thair.zan
tiade the following:

This is an application rmade by the applicant under Section

N
18 of the Administrative Tribunals Act,1935.

2. The applicaat who is now working as a Driver in the JSovern-
inent of India Press, [iysore claii:s for the benefit of revision
of pay scales in accordance with the Third Pay Toia.aission Recoii-

mendations fro:in 1-1-1373. The applicant has urzed that the clais
LA) ’ &)



claimy tiade by him has not beca finally disposed of and the claiis
which is well founded in law, justice and equity should be accepted

by this Tribunal.

1

3. In their reply, the respondcints have urged that the clai

£

of tie applicant relating to a period that arose prior to [-11-1252

cannot be adjudicated by this Tribunal.

4. 5ri S.Ganesh  Shenoy, learned counsel for the applicant,
contends that the clai.. of the applicant arising froq 1-1-1275 was

vell foundzd and cannot be denied in law, justice and eguity.
’'y

5. Sri [ LVasudeva Rao, learned Additional CTeatral Soveraiieat
Standing Counsel appearing for the respondeats, coatends that the'
clai.i iiade by the applicant arising prior to 1-11-1932 connot be
adjudicated  hy this Tridbunal as ruled by the Principal Tench of

oy

this Tribunal in V. Z.0.
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DOF INDIA (A.216.45/537 decided on 12-53-1937).
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0. Ve have earlier scen that the clai.: of the applicant for
revision of pay scales arose as on 1-1-1273. V¢ are not concerned
with the reasons for the delay and the tardiness, if any, in. ths

disposal of the application inade by the applicaat. Sut, the fact

2\
4 A e.iains that the claiia itself arose prior to 1-1-1922. Inidehra's
il ‘
1“'?4?3" i 3 N Y 22 [ ' T /st
ATy case reiterated in  Dr.(Sat){shaiia  Kapur's case, this Tribunal
"»,\_4 \ TR
Ny e A N a a o . . . n s g
'%d Benc 2as held that claiivs arising prior to 1-11-1232 cannot be adjudicated
1

by this Tribunal under Section 13 of the Act. In the light of the
principles  eaunciated in I.chra's and Dr.(3t) Kshama  Zaour's
cases this application cannot be entertained by this Tribunal and

no relief can be jranted however legal, just and equitable it be.
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7. In the light
application is liable
application.  Bat, in

of our

=

above discussion, we hold that

to be disitissed. ‘e, therefore,

disiaiss

this

this

the circuustances of the case, we direc

the parties to bear their own costs.
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